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FACTUAL & ACTION TAKEN REPORT

OF
JOINT
COMMITTEEIn the
Matter of
O.A. NO.539/2023(PB)“Suo Motu”

News report published in the Times of
IndiaDated 31.08.2023
Titled

“S die in toxic gas leak at MP factory”

Date of Visit: 22 September 2023
Date of Report Submission : 30 September 2023

Location:
M/s Sakshi Food Products, Village Dhanela, AB Road, Tehsil Banmore, District Morena (MP)
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JointCommitteelnspection Report
O.A. No. 539/2023 (PB) “Suo Motu”
News report published in the Times of India dated 31.08.2023
Titled “5 die in toxic gas leak at MP factory”

Hon’ble National Green Tribunal (PB), New Delhi,
Order dated 01/09/2023

Hon’bleNGT(PB), New Delhiin 0OA539/2023(PB) “Suo
Motu”News report published in the Times of India dated 31.08.2023
titled “5 die in toxic gas leak at MP factory” vide its order dated
01.09.2023directed under paralto5as :

1. This Original Application has been registered in exercise of suo
motu power on the basis of the incident of death of five
workers in a food industry in Morena, Madhya Pradesh, on
account of the impact of poisonous gases when these workers
had entered the tank in a factory manufacturing synthetic
cherries for paan and the food industry.

2. The said news item has been published in the Times of India,
Times News Network dated 31.08.2023 titled “5 die in toxic
gas leak at MP factory”, which has persuaded this court to
inittate action, having found prima facie violation of
Environmental Laws resulting in such an incident.

3. Hon’ble Supreme Court in the matter of “Municipal Corporation
of Greater Mumbai vs. Ankita Sinha &Ors.” reported in
2021SCC On-line SC 897 has upheld the exercise of suo motu
power by the tribunal.

4 Having regard to the nature of incident, we deem it proper to
constitute a joint Committee comprising of the Member
Secretary, State Pollution Control Board;representative of
Central Pollution Control Board not below the rank of
Additional Director;a Senior Scientist of Regional Office of
MoEF&CC;Directorate of Industrial Safety and Health (DISH)
and also the District Magistrate of District Morena. The District
Magistrate will act as a Coordinator in the joint Committee. The
joint Committee will gather all the information from the spot
after visiting the spot and ascertain the exact cause of death of
these workers and the lapses which resulted into
generation/escape of poisonous gas in the tank and the
compensation to be given to the deceased. The Committee may
also refer the orders of this Tribunal in such matters. The
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report will be
e-mail

submitted  within
at judicial-ngtl@gov.in preferably

three weeks by
in the form of

searchable PDF/ OCR Support PDF and not in the form of

Image PDF.

5 The matter will not be taken up by the Central Zone Bench,
Bhopal of the tribunal. Hence, it is transferred to said bench.

In compliance to the orders of Hon’ble NGT, a site visit of

theindustry where incident occurred M/s Sakshi Food Products,
VillageDhanela, AB Road, TehsilBanmore, District Morena (MP)was
carried out on dated22.09.2023bytheJointCommittee. The members of

the Joint Committee who carried out inspection are as follows:

Sr. Name of Department Name of Representative
No.
1 District Magistrate, Morena | Shri C. B. Prasad
ADM, Morena
2 Member Secretary, M. P. | ShriR. R. Singh Sengar
Pollution Control Board Regional Officer, MPPCB,
Gwalior
3 Representative of Central | ShriP. Jagan
Pollution Control Board Regional Director, CPCB, Bhopal
4 | Senior Scientist of Regional | Dr. H.V.C. Chari Guntupalli
Office of MOEF&CC Scientist'E’ MoEF&CC, RO Bhopal
5 Directorate of Industrial | Shri Anand Raisardar

Safety and Health (DISH)

Deputy Director, Industrial Health
and Safety, Gwalior

Other Government officials present during the visit to assist the

Joint Committee are :
1. Dr. Mahesh Singh Kushwah, Tehsildar, TehsilBanmore, District

Morena

2. Smt. Vandana Yadav, Tehsildar Morena

3. Shri Rahul Shukla,
District Morena

Labour Inspector,Department of Labour,

4. Shri Manmohan Singh, SI Thana Nurabad, District Morena
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5. Shri Salman Khan, Sub Engineer, MPPCB, ROGwalior

6. Shri Pradeep Daniya, Assistant Grade-3, Industrial Health &
Safety Department, Gwalior
As per the order of Hon’ble NGT a report has to be submitted by

Joint Committee after visiting the site and gathering all the information
from the spot & ascertain the exact cause of the death of the workers and
the lapses which resulted into generation/escape of poisonous gas in the
tank and the compensation to be given to the deceased.

The geographical location, photographs and visual observations
were recorded.The committee recorded the observations during the
inspection in reference to thepointsmentionedinthe Suo Motuand

observationsareasfollows:-

[A] OBSERVATIONS AND INFORMATION ABOUT THE SPOT OF
ACCIDENT:

1. The industry M/sSakshi Food Products is situated on a piece of land
bearing survey numbers 168/1, 168/2, 170/1 and 170/2
inVillageDhanela, AB Road, TehsilBanmore, District Morena, MP.
Total industrial plot area is 8296 square meter. This is the Small Scale
Orange category industry. The industry is surrounded by
openagriculture land.Nearest village Jaderuais about 1.00 km, National
Highway is about 400 meters, nearest river Sank is 2.50 Km.and
Railway line is about 1.60 Km. away from the industry. GPS
coordinates of industry is Latitude 26.4275 N, Longitude 78.0400 E.
The location is marked on Google map and it is enclosed as Annexure-
C 1 and photographs taken during the inspection are enclosed

asAnnexure-C 2.

2. A tragic accident happened within the premises of said industry on

dated 30.08.2023 resulting in the death of five workers. There was a
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festive holiday in the factory due to Rakhi on the day of accident, so
production activity was completely closed as reported. But for some
maintenance and cleaning works at boiler section and papaya storage
shed eight workers were present within factory premises. It was also
informed to Joint Committee that papaya storage shed was in lock
condition for about 16 hours before workers entered inside it for tank

cleaning.

3. On the day of visit the said industry was completely closed. Factory
premise has already been sealed by District Administration since the

day of incident and was under the custody of police.

4. Joint Committee along with other Government officials reached the

spot of accident with gas detector equipment.

5. The spot where accident took place is situated inside a covered storage
shed having six RCC underground storage tanks of size 4.50 m x 4.50
m x 3.00 m each. The cut papaya pieces which are the raw material of
industry for manufacturing fruit cuts were stored inside these tanks
under preservation with 20% common salt solution. In five tanks
papaya pieces were kept stored and one tank was empty inside which
residues of papaya and salt solution was seen. The accident happened
inside this empty tank during its manual desludging/emptying operation

by un-skilled workers.

6. The gate of papaya cuts storage shed was opened before the Joint
Committee during the visit. A sharp smell of putrefaction was
experienced at the gate. The presence of gases was monitored by gas
detector equipment by MPPCB officials. The gas detector indicate
alarming presence of methane, propane, hydrogen gases inside the
storage shed. There was no ventilation facility seen at storage shed to

escape organic gases generated due to putrefaction of papaya.
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7. It was also informed to Joint Committee that the papaya storage shed
has locked since the day of incident to day of visit, except for
05.09.2023 on which Hon’ble Chairman National Commission for Safai

Karmacharis, Shri M. Venkatesan visited the spot for a short while.

8. During the wvisit no deceased dependents or relatives were

presented/contacted by the team for knowing the facts.

9. The brief description of said industry and status of permissions is

summarized as under:

Title of Details Description Supportin
g
Enclosure
Name of Industry M/s Sakshi Food Products

Location of Industry Survey No. 168/1, 168/2, 170/1 |C1
and 170/2 in Village Dhanela,
AB Road, TehsilBanmore,
District Morena, MP

GPS coordinates :

Latitude 26.4275 N

Longitude 78.0400 E

Type of Firm Partnership Firm
Name of Partners 1. Shri Sajal Agrawal
2. Smt. Sakshi Goyal
Type of Industry Small Scale, Orange Category,

Non-hazardous type  food
processing unit
Date of commissioning | 10.10.2015

of industry
Product and Production | As per consent of the MPPCB | C 3
Capacity 1. Caramel Colour-1500 TPA

2. Flavored Concentrates/
Drinks-50 TPA

3. Fruit Cuts-3000 TPA

4. Invert Sugar Syrup-3000 TPA
Raw Materials Used 1. Dextrose Syrup- 60 TPA

2. Fruits- 3000 TPA

3. Sugar- 5000 TPA

4. Vegetable Oil- 12 TPA

5. Process Chemicals - 6 TPA
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Status of Consent of | 1. CTE granted on 08.05.2015 C3

MPPCB 2. CTO granted on 15.10.2015
(Valid till 30.09.2016)

3. CTO granted on 03.12.2016
(Valid till 30.09.2017)

4. CTO granted on 19.01.2018
(Valid till 30.09.2019)

5. CTE Expansion granted on

19.09.2019

6. CTO granted on 19.12.2019
(Valid till 30.09.2020)

7. CTO Expansion granted on
18.05.2020
(Valid till 30.09.2021)

8. CTO granted on 13.08.2021
(Valid till 30.09.2024)

Status of  Factory | Latest license to work a factory | C 4

License issued by |granted on 05.12.2022 for

Industrial Health & | validity up to 31.12.2023

Safety Department

Status of Food License | Latest license granted on |C5

issued by Gol, Food |01.05.2023 for validity up to

Safety and Standards |21.09.2024

Authority of India

under FSS Act, 2006

[B] CAUSE OF DEATH OF THE WORKERS:

Joint Committee discussed the matter with Industrial Health and
Safety Department (IHSD) Officials present during the visit. Cause of
death of five workers as per short postmortem report is Asphyxiation
(Annexure-C 6). This cause is supported by observations of the Joint
Committee during visit that is presence of alarming concentration of
organic gases like methane, propane, hydrogen generated due to
putrefaction of papaya cuts indicated by gas detector equipment and
also no ventilation facility found in papaya cuts storage shed to escape

the generated gases. Thus accumulation of organic gases in alarming
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concentration inside the closed papaya cuts storage shed was the most
probable cause of death of workers due to acute suffocation and

asphyxiation.Following lapses are also responsible for the incident:

1. No safety precaution sign board was displayed by industry within

factory premises.

2. No safety equipment like safety belt, life line wire rope, mask,
portable oxygen meter, oxygen cylinder supported respiration
equipment etc. were provided to workers for emptying the
papaya preservation tank on the day of incident. Also no

supervisor was available to supervise the tank emptying work.

3. No mechanical system or pump was provided for desludging and

transfer of salt water from storage tank to disposal pit.

4. The workers deployed by industry for cleaning of papaya storage
tank emptying work were neither trained nor aware of the risks
associated with the work and also no supervisor was present to

guide them to carry out the work safely.

[C] LAPSES WHICH RESULTED INTO GENERATION/ESCAPE
OF POISIONOUS GASES IN THE TANK:

Considering the observations made by Joint Committee during site
visit and discussion with IHSD officials following lapses have been
identified which were responsible for the tragic incident death of

five workers:

1. As intimated by IHS officialsthat no incident of putrefaction of
papaya cuts during its storage and preservation happened in past
in this factory. If any putrefaction occurred than that material is
of no use as raw material. Normally no putrefaction of papaya

cuts take place in preservation tanks under common salt solution
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of 20% strength.In exceptional case of not maintaining the
common salt solution strength as per requirement of 20% or
under hot and humid conditionsputrefaction of papaya cuts take
place then only organic gases like methane, propane and CO,
CO, and other VOCs are generated.So proper ventilation
facilities are required to escape the generated gases from the
storage/preservation shed for comfort of workmen. But in the
said industry papaya cuts storage cum preservation shed was
found completely closed without proper ventilation facility. It
was also informed to Joint Committee that papaya storage shed
was in lock condition for about 16 hours before workers entered
inside it for tank cleaning.Papaya cuts has already been used as
raw material from the tank inside which incident was occurred.
Only some salt water and papaya pulp was left.So it is expected
that due tonot maintaining salt solution concentration to 20%
putrefaction of residue papaya pulp took place and harmful gases
were generated and accumulation of these harmful gases inside
the tank up to lethal concentration might cause death of workers.
IHS officials also informed that ventilation opening not allowed
under the provisions of Food Safety Standards Act to prevent

contamination by insect, flies, extraneous material etc.

2. As per IHS officials industry established papaya cuts
preservation shed without obtaining approval of layout map from

the Chief Factory Inspector.

3. As per IHS officials those workers who descended into the tank,
succumb to asphyxiation but those stay at the floor level did not
get harmed. Even rescue team retrieved body of the deceased
within couple of hours without bearing any oxygen cylinder
equipped breathing apparatus.
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[D] COMPENSATION TO BE GIVEN TO THE DECEASED

As per information made available to Joint Committee by district
administration Morena and Industrial Health and Safety Department
Gwalior the status of compensation granted / under process to be

given to legal ancestors of five deceased persons is as under:

1. Under Sambal Yojnafinancial support of Rs. 4.00 Lakh each for
threedeceased workers Ram Awvtar Gurjar, Girraj Singh & Rajesh
Singh has already been approved and E-payment order issued by
Janpad Panchayat Joura District Morena on dated
01.09.2023Annexure-C 7.

2. Remaining two deceased workers Ram Naresh and Veer Singh
were not found eligible for financial support under Sambal Yojna.
So a proposal has been send by District Magistrate Morena on
dated 31.08.2023 to Secretary to CM, Bhopal to sanction financial
support of Rs. 4.0 Lakh each for these two workers from CM
Relief FundAnnexure-C 8.

3. The case of compensation to work legal dependents of deceased
workers under the provision of Workman Compensation Act, 1923
Is under process in Labour Court Gwalior cum Commissioner
Workman compensation. The name of deceased workers and
amount of compensation due to their dependents from employer is

mentioned herein below:-

1. | Rajesh Singh s/o Badri Ghurraiya | Age 40 yrs. | Rs.888620/-

2. | Ram Avtar Gurjar s/o Ramkishan | Age 34 yrs. | Rs.962105/-

3. | Ram Naresh s/o Ramkishan Age 38 yrs. | Rs.914627/-

4. | Veer Singh s/o Ramkishan Age 30 yrs. | Rs.1003503/-
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5. | GirrajSingh s/o Munni Singh Age 35yrs. | Rs.951200/-
Ghuraiya

Demand drafts towards compensation to dependents of deceased has
been prepared by employer enclosed as Annexure-C 9.These drafts
are being made in the name of Commissioner Compensation in
compliance to Section 8 of Employees Compensation Act, 1923.
Dependents were advised by IHS Department to file civil claim before
the Industrial Labour Court.Now Labour Court will identify the
dependents and apportioned compensation amount amongst
dependents.The status and action taken report submitted by the
Industrial Health and Safety Department is enclosed as Annexure-C
10.

[E] ACTION TAKEN REPORT:

1. Industrial Health and Safety Department already filed criminal case
against the industry M/s Sakshi Food Products under the provisions
of Factory Act, 1948 on dated 08.09.2023 before CJM Court Morena
bearing registration number RCT/5255/2023 Annexure-C 10.

2. MPPCB issued closer direction to industry M/s Sakshi Food Products
under section 33A of The Water (Prevention and Control of
Pollution) Act, 1974 & under section 31A of The Air (Prevention and
Control of Pollution) Act, 1981lon dated 15.09.2023 due to non-
compliance of consent conditions and discharge of polluted effluent
in kachcha pond within factory premises Annexure-C 11.

[F] CONCLUSION :

1. The incident occurred because workers were not made aware of the
gases generation in the process, non-availability of gas detectors/
alarming system in the raw material storage shed, Safety

precautions not taken/followedi.e. checking of oxygen levelsand
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harmful gases presence in the tin shed as well as in concrete tanks,
PPEs were not provided/used while entering the shed & pit by the
workers.No inspections of said factory in past two yearsby
regulating authorities encourages employer to observe non-
adherence to stipulation of the regulating laws.

2. The death of 5 workers may be occurred since raw material storage
tin shed constructed at the back side of the plant is not having any
ventilation and not even exhaust fan provided.As a result the gases
(carbon dioxide, carbon monoxide, methane, propane, hydrogen
sulphide etc.) generated due to putrefaction of papaya in
preservation tank having higher density than oxygen have settled at
the bottom of the tank and replaced the oxygen in the tank and
caused breathing discomfort and collapsed the workers one by one
when they entered in to the tank. As per the Industrial Health
andSafety Department the industry has not taken approval of layout
map for construction of tin shed of papaya storage cum preservation
shed where the accident occurred. The postmortem report also
revealed that the death occurred due to asphyxiation. As per the
district administration, the samples were sent to the Forensic
Laboratoryand the report is awaited for knowing the exact reason
for death. As per the ADM Morena the report is expected upto end
of October 2023.

3. As per ADM Morena out of 5 deceased workers only 3 are eligible
for compensation of Rs. 4 lakhs under state government Sambal
Yojna scheme and 2 are not eligible. As per ADM payment process
for all the three was done but due to non-availability of proper
account the transaction failed. New account has been opened two-
three days before. Process of transaction has been started and
payment will be done shortly.Rest two deceased persons were not
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eligible under Sambal Yojna for them District Magistrate Morena
sent a proposal to Secretary to CM, Bhopal for sanction of Rs. 4
lakhs from CM Relief Fund. However, it is unclear that the
deceased dependents who are not eligible under Sambal Yojana will
get the compensation or not and when will be the Sambal Yojana
eligible deceased dependents will get the compensation, therefore
Hon’ble NGT may issue directions to state government.

4. Hon’ble NGT has fixed Rs. 20 lakhs as a compensation to the
deceased dependents in the similar case i.e. vide order dated
02.05.2023 in OA No. 327 of 2023 in the matter of news items
published in India Today dated 30.04.2023 titled ‘3 minors among
11 dead in Ludhiana gas leak.Copy of the order is enclosed for
ready reference Annexure-C 12.

5. IHS officialopinion in the instant case that regarding payment of
extra ordinary compensation amount will be in-appropriate as law
of legislature pertaining to compensation i.e. Employees
Compensation Act, 1923 and Employees State Insurance Services
Act, 1949 is already in place.So there is no legislative gap or
vaccum exist in the matter of compensation per say. Hence power
of Court under tort doctrine of jurisprudence is not applicable in the
instant case.

6. The permission for re-opening of the industry should be given only
after complying all the norms as there is no ETP for treatment of
effluent generated from the process and untreated effluent is stored
inside the factory premises in the kachcha ponds, the ETP
established earlier by the industry has been completely dismantled
somewhere in last two years period without any intimation to
MPPCB and operating the plant without any ETP, solid waste
dumped inside plant premises, safety norms are not being followed,
ammonia gas handling system is not proper as large number of
cylinders stored openly in front of office which require proper
earmarked space and adequate safety measures for preventing any
kind of damage to human life if any leakage occurs.
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7. The industry was operated without any Effluent treatment plant
and the old ETP was completely dismantled. The untreated
effluent is disposed inside the factory premises in kachchaponds so
it can’t be ruled out that the effluent was not pumped in to the
ground water through bore well which is already existing near the
wastewater storage pond. Report of untreated effluent stored in
kachcha pond is enclosed as Annexure-C 13which shows that
stored effluent is not as per prescribed norms. Therefore, MPPCB
may conduct detailed investigation before allowing the plant to
operate.

8. The Joint committee recommends recovery of environment
compensation from the project authorities under polluter pays
principle based on a damage assessment study to be undertaken by
an expert agency taking into consideration the ground water
contamination, soil contamination, due to unauthorized discharge on
land.

9. Adequate ventilation shall be ensured in all the process areas
including papaya cut storage shed and hydrocarbon and VOC
detectors with alarm systems needs to be installed in the process
areas for early detection of toxic gases.

10.Standard Operating Procedure for evacuation of the papaya cut fruit
from the brine preservations tanks needs to be established.

11.Pre-placement hands-on trainings with periodic mock drills and
safety trainings/talks shall be made a mandatory operational task in
all the food processing industries.

12.As the viscera of the deceased persons were sent for forensic
analysis to Forensic Science Laboratory, the joint committee opines
that the exact cause of death may be ascertained on receipt of FSL
reports, although the preliminary findings reveals the exposure to
toxic hydrocarbon/Volatile Organic compounds as the primary
cause of death.
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13.Post-accident, all the processes were halted and storage tanks with
rotten papaya were seen intact, which needs to be cleaned up on an
urgent basis under the expert guidance to avoid further build-up of
toxic gases in the factory premises. District Administration in
consultation with the local MPPCB shall ensure the proper clean-up
of all process vessels and storage tanks, funds for which shall be
obtained from the project authorities under polluter pays principle.
14.Guidelines for environmental management in Food processing
industries needs to be framed by CPCB in consultation with
MoOEF&CC for better management of Environment taking into
consideration Mission LIFE targets also.
The member of the joint committee present during meeting & field

inspection on 22.09.2023 duly signed this report as follows:

Sr. Name of Name of Representative Signature
No. Department
1. | District Magistrate, Shri Ankit Asthana
Morena DM/Collector Morena
1. | District Magistrate, Shri C. B. Prasad LVA
Morena ADM, Morena “Holoq\W?
2. | Member Secretary, Shri R. R. Singh Sengar
M. P. Pollution Regional Officer, MPPCB, %E
Control Board Gwalior
3. | Representative of Shri P. Jagan
Central Pollution Regional Director, CPCB,
Control Board Bhopal
4. | Senior Scientist of | Dr. H.V.C. Chari Guntupalli
Regional Office of | Scientist'E’ MoEF&CC, RO
MoEF&CC Bhopal
5. | Directorate of Shri Anand Raisardar

Industrial Safety and
Health (DISH)

Deputy Director, Industrial
Health and Safety, Gwalior

50[0{1025
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Photographs showing papaya cuts storage shed (Blue)


Annexure-C 2


Monitoring of organic gases at the papaya storage shed by
portable gas detector equipment

Photograph showing papaya storage tank where incident occurred
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Consent Order

Annexure-C 3

M.P. Pollution Control Board - Gwalior

Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

ORANGE-SMALL

CCA-Renewal

CONSENT NO: *** PCB ID: 33238

Outward No:16945,13/08/2021

NO: /MPPCB/GWR

Consent No:AW-90219

To, .
The Occupier,
M/s. Sakshi Food Products,
Vill. Dhanela, AB Road, Morena,
Kaushal Goyal, Vill. Dhanela, Dist : Morena
Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your Consent to Operate Application Receipt No. 1085742 Dt. 12/08/2021 and last communication received on

Dt.26/07/2021

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2024, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Vill. Dhanela, AB Road, Morena

b. The capital investment in lakhs: Rs. 448

c. Product & Production Capacity:

Product
Caramel Color
Flavored Concentrate/Drinks
Fruit Cuts
Invert Syrup

Qty / year
1500.000 M. T (One Thousand Five Hundred Metric Ton)
50.000 M.T (Fifty Metric Ton)
3000.000 M.T (Three Thousand Metric Ton)
3000.000 M.T (Three Thousand Metric Ton)

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 30/09/2024 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

o

£ ising from LTS Signature I\P;\V rified A Lx/lﬂ/
¢ Digitally Signed p# : NETRA I/
PAL SINGH,S

[E= 4 2 [F At

NETRAPAL SINGH
Regional Officer

Date: 13/08/2021 04:57:38 PM
(Orgamc Authentication on AADHAR from UIDAI Server)

TPAV #Y289VI6H5V

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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Annexure-C 3


Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.800 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/I.
BODs Days 27 [IC Not exceed 30 mgl/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0

Suspended Solids Not exceed 100 mg/l.

BODs Days 27 [IC Not exceed 30 mgl/l.

COD Not exceed 250 mg/I.

Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC: 56.500 | WWG : Water Source Remark

22.800

1 | Boiler Feed 20.000 2.000 Borewell
2 | Cooling Water 0.500 0.100 Borewell
3 | Domestic Purpose 1.500 0.800 Borewell
4 | Floor / Utensils / Other Washing 10.000 0.900 Borewell
5 | Mnfg Process 25.000 22.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were per@gﬁgg]t No:AW-90219

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 2/5




Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V) The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

13. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Consent No: AW-90219

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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Consent Order

M.P. Pollution Control Board - Gwalior

Pandit Deendayal Nagar,Hous

ing Board Colony,
Gwalior 474 020
Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment installed P.M, SOX,
height(mtrs) NOX(mg/NM3)

Boiler 10 ton./hr. 30 AGR Bag Filter, Cyclone 100, 80, 80

2. The applicant shall observe the following fuel pattern:

Name of Fuel Quantity

Agro Waste 150 KG/HR.

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:

16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m?® 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m?® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?
d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages

etc.

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

(Minimum number of plants to be planted by the unit:-63)

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping

site. If required.

Non Hazardous Solid wastes:-

Type of waste

Scrap/ Plastic packing material wood, card board, gunny begs etc

Quantity

Disposal

Sale to authorized party/As
MoEF Guide lines / Others.

Per CPCB.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the

Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

Consent No: AW-90219
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

o

»

E__'—' Serallng 'J:‘EL?:J.. qWW /

Frality bom m (2 Sadbaia NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV #Y289VI6H5V

Consent No: AW-90219
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

RED-SMALL CCA-Expansion CONSENT NO: *** PCB ID: 33238

Outward No:15515,18/05/2020 Consent No:AW-75848

NO: /MPPCB/GWR

To, .
The Occupier,

M/s. Sakshi Food Products,

Vill. Dhanela, AB Road, Morena,
Kaushal Goyal, Vill. Dhanela, AB Road, Morena

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 956464 Dt. 28/04/2020 and last communication received on
Dt.30/12/2019

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2021, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena
b. The capital investment in lakhs: Rs. 448
c. Product & Production Capacity:
Product Qty / year
Caramel Color 1500.000 M. T (One Thousand Five Hundred Metric Ton)
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton)
Fruit Cuts 3000.000 M.T (Three Thousand Metric Ton)
Invert Syrup 3000.000 M.T (Three Thousand Metric Ton)

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 30/09/2021 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions

o

E Seraing fros LTI ’ 2 /‘/—/

L - = I 'S S W 'lll
e-Signed On 18/05/2020 18:32:38 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV #45WN3NH3D9

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 1/5



Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.800 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mgl/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/I.
BODs Days 27 [IC Not exceed 30 mgl/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0

Suspended Solids Not exceed 100 mg/l.

BODs Days 27 [IC Not exceed 30 mgl/l.

COD Not exceed 250 mg/I.

Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC: 56.500 | WWG : Water Source Remark

22.800

1 | Boiler Feed 20.000 2.000 Borewell
2 | Cooling Water 0.500 0.100 Borewell
3 | Domestic Purpose 1.500 0.800 Borewell
4 | Floor / Utensils Washing 10.000 0.900 Borewell
5 | Mnfg Process 25.000 22.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were per@gﬁgg]t No:AW-75848

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V) The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

13. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Consent No: AW-75848
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height(mtrs) NOX(mg/NM3)

Boiler 10 ton./hr. 30 AGR Cyclone , Bag Filter 100,80,80

2. The applicant shall observe the following fuel pattern:

Name of Fuel Quantity

Agro Waste 150 KG/HR.

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m?® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m?® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

Consent No: AW-75848
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

o

E Strding _“'n:ia'T" u ’ L M//—/
i 1 /\ V\/ l‘/ I."' .
L - = I 'S S W 'll
e-Signed On 18/05/2020 18:32:38 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV #45WN3NH3D9

Consent No: AW-75848
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

‘ RED-SMALL ‘ CCA-Renewal CONSENT NO: *** PCB ID: 33238

Outward No:15140,19/12/2019 Consent No:AW-72284

NO: /MPPCB/GWR

To, .
The Occupier,

M/s. Sakshi Food Products,

Vill. Dhanela, AB Road, Morena,
Kaushal Goyal, Vill. Dhanela, AB Road, Morena

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 913665 Dt. 25/11/2019 and last communication received on
Dt.07/11/2019

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2020, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Vill. Dhanela, AB Road, Morena
b. The capital investment in lakhs: Rs. 448
¢. Product & Production Capacity:

Product Qty/ year
Caramel Color 800.000 M. T (Eight Hundred Metric Ton)
Emulsifier 50.000 M.T (Fifty Metric Ton)
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton)
Invert Syrup 1200.000 M. T (One Thousand Two Hundred Metric Ton)

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 30/09/2020 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

,/ ]
E Seraing fros LTI ’ 2 /‘/—/
—— A A
L - = I 'S S W 'lll
e-Signed On 19/12/2019 21:31:38 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # 4849R0O73JU
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.800 KL/day

2. Trade Effluent Treatment:-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mgl/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BODs Days27 [IC Not exceed 30 mgl/l.

CcoD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mgl/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0

Suspended Solids Not exceed 100 mg/l.

BODs Days 27 [IC Not exceed 30 mgl/l.

COoD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC : 56.500| WWG : Water Source Remark
22.800

1 | Boiler Feed 20.000 2.000 Borewell
2 | Cooling Water 0.500 0.100 Borewell
3 | Domestic Purpose 1.500 0.800 Borewell
4 | Floor / Utensils Washing 10.000 0.900 Borewell
5 | Mnfg Process 25.000 22.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv) The analytical techniques or methods used and

(V) The result of all required analysis

Consent No: AW-72284
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

13. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Consent No:AW-72284
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel |Control equipment to be installed P.M, SOX, NOX(mg/NM3)
height(mtrs
Boiler 10 ton./hr. 30 AGR | Cyclone, 100, 80, 80

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m? (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 ng/m* (PM2.5 pg/m® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOX] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

Consent No: AW-72284
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

o

E Seraing fros LTI ’ 2 /‘/—/
] T /\ W I/J/;/ s
L - = I 'S S W 'lll
e-Signed On 19/12/2019 21:31:38 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 4849R0O73JU

Consent No:AW-72284

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 5/5



Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

RED-SMALL CTE-Expansion CONSENT NO: *** PCB ID: 33238
Oﬁt&apﬁﬂgggé%v\}%/w/mw Consent No:CTE-69%%ted: 09/09/2019
To,

M/s. Sakshi Food Products,

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena,
Dist : Morena, Tal : Morena, SIDC : Not In SIDC

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish Application Receipt No. 859100 Dt. 22/08/2019 and last communication received on
Dt.29/07/2019

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Kaushal
Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road, Morena, Dhanela, Morena, Morena, Phone No. 9644062689

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road,
Morena, Dhanela, Morena, Morena, Contact No. 9644062689

b. The capital investment in lakhs: Rs. 448

c. Product & Production Capacity:

Product Qty / year
Caramel Color 1500.000 M. T (One Thousand Five Hundred Metric Ton)
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton)
Fruit Cuts 3000.000 M.T (Thirty Thousand Metric Ton)
Invert Syrup 3000.000 M. T(Thirty Thousand Metric Ton)

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for
operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

o

E Strding _“'n:ia'T" u ’ L M//—/
i 1 /\ V\/ l‘/ [
L - = I 'S S W 'lll
e-Signed On 11/09/2019 21:07:31 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 73POSE4ELlY
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.800 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/I.
BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/I.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.
COD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) WC :56.500| WWG : Water Source Remark
22.800
1 | Boiler Feed 20.000 2.000 Borewell
2 | Cooling Water 0.500 0.100 Borewell
3 | Domestic Purpose 1.500 0.800 Borewell
4 | Floor / Utensils Washing 10.000 0.900 Borewell
5 | Mnfg Process 25.000 22.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

Consent No:CTE-69311
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V) The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

13. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any) :-

Consent No:CTE-69311
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height(mtrs) NOX(mg/NM3)

Boiler 10 ton./hr. 30 AGR Cyclone , Bag Filter 150,100,50

2. The applicant shall observe the following fuel pattern:

Name of Fuel Quantity

Agro Waste 150 KG/HR.

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m?® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m?® 24 hrs. basis)

c. Sulphur Dioxide [SOZ2] (24 hrs. Basis) - 80 pg/m?*

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,
spillages etc.

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions
and as stated in additional condition

Additional Air condition:- (if any)

Consent No:CTE-69311

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 4/5




Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

For and on behalf of
M.P. Pollution Control Board

o

E Seraing fros LTI ’ 2 /‘/—/

L - = I 'S S W 'lll
e-Signed On 11/09/2019 21:07:31 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 73POSE4ELlY

Consent No:CTE-69311

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

VALIDITY (A/W): 30/09/2019

RED-SMALL CCA-Renewal CONSENT NO: *** PCB ID: 33238

NO: /MPPCB/GWR

To, .
The Occupier,

M/s. Sakshi Food Products,

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena,
Dist : Morena, Tal : Morena, SIDC : Not In SIDC

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 436202 Dt. 17/11/2017 and last communication received on Dt.

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2019, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road,
Morena, Dhanela, Morena, Morena

b. The capital investment in lakhs: Rs. 448
c. Product & Production Capacity:

Product Production Qty / year
Caramel Color 800.000 M.T (Eight Hundred Metric Ton)
Emulsifier 50.000 M.T (Fifty Metric Ton)
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton)
Invert Syrup 1200.000 M.T (One Thousand Two Hundred Metric Ton)

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 30/09/2019 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

o

E Seraing fros LTI ’ 2 /‘/—/

L - = I 'S S W 'lll
e-Signed On 19/01/2018 18:16:18 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # PSMWBMKV52

Consent No:AW-51308,Validity:30/09/2019, Outward No:13416,19/01/2018, TPAV # PSMWBMKV52

Print Dt: 02/01/2018 e-Signed (Physical Signature NOT requires) Page: 1/5 |



Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,

Gwalior 474 020
Gwalior
Tele : 0751-2472020

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.800 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/I.
BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/I.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 10 mg/l.
BOD 3 Days 270C Not exceed 10 mg/l.
COD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC: 56.500| WWG : Water Source Remark
22.800
1 | Boiler Feed 20.000 2.000 Borewell
2 | Cooling Water 0.500 0.100 Borewell
3 | Domestic Purpose 1.500 0.800 Borewell
4 | Floor / Utensils Washing 10.000 0.900 Borewell
5 | Mnfg Process 25.000 22.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

SOhEBG ISR W AR WEHS RFIBIS B utwar d No:13416,19/01/2018, TPAV # PSMWBMK V52

Print Dt: 02/01/2018 e-Signed (Physical Signature NOT requires) Page: 2/5 |



Consent Order M.P. Pollution Control Board -
Pandit Deendayal Nagar,Housing Board
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Tele : 0751-
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Gwalior
2472020

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V) The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

13. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any) :-

Consent No:AW-51308,Validity:30/09/2019, Outward No:13416,19/01/2018, TPAV # PSMWBMKV52

Print Dt: 02/01/2018 e-Signed (Physical Signature NOT requires) Page: 3/5
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Consent Order

M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,

Gwalior 474 020
Gwalior
Tele : 0751-2472020

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height(mtrs) NOX(mg/NM3)
Boiler 10 ton./hr. 30 AGR Cyclone 150,100,50

2. The applicant shall observe the following fuel pattern:

Name of Fuel

Quantity

Agro Waste

150 KG/HR.

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:

16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 ug/m3 (PM10 pg/m3 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m3 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 ug/m3
d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 ng/m3
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages

etc.

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any) :-

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping

site. If required.

Non Hazardous Solid wastes:-

Type of waste

Scrap/ Plastic packing material wood, card board, gunny begs etc

Quantity Disposal

Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the

Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

Consent No:AW-51308,Validity:30/09/2019, Outward No:13416,19/01/2018, TPAV # PSMWBMKV52

Print Dt: 02/01/2018

e-Signed (Physical Signature NOT requires)
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

( Reagional Officer )

o

E Strding _“'n:ia'T" u ’ L M//—/
i 1 /\ V\/ l‘/ I."' .
L - = I 'S S W 'll
e-Signed On 19/01/2018 18:16:18 NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # PSMWBMKV52

Consent No:AW-51308,Validity:30/09/2019, Outward No0:13416,19/01/2018, TPAV # PSMWBMKV52
Print Dt: 02/01/2018 e-Signed (Physical Signature NOT requires) Page:5/5 |




Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

VALIDITY (A/W): 30/09/2017
RED-SMALL CCA-Renewal (A/W) CONSENT NO: *** PCB ID: 33238

NO: /MPPCB/GWR

To, .
The Occupier,

M/s. Sakshi Food Products,

Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena,
Dist : Morena, Tal : Morena, SIDC : Not In SIDC

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 252818 Dt. 17/09/2016 and last communication received on
Dt.16/09/2016

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2017, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Vill. Dhanela, AB Road, Morena, Kaushal Goyal, Vill. Dhanela, AB Road, Morena Vill. Dhanela, AB Road,
Morena, Dhanela, Morena, Morena

b. The capital investment in lakhs: Rs. 448
c. Product & Production Capacity:

Product Production Qty / year
Caramel Color 800.000 M.T (Eight Hundred Metric Ton)
Emulsifier 50.000 M.T (Fifty Metric Ton)
Flavoured Concentrate/Drinks 50.000 M.T (Fifty Metric Ton)
Invert Syrup 1200.000 M.T (One Thousand Two Hundred Metric Ton)

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 30/09/2017 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions

e Seeding from UITMAT NETRAPAL SINGH
> eIV Regional Officer

e-Signed On 03/12/2016 18:29:36

(Organic Authentication on AADHAR from UIDAI Server)

Bugitaive Sapw wrdih Addlhailr TPAV # NRDFCJDGDS

-

Consent No:AW-40770,Validity:30/09/2017, Outward No:12618,03/12/2016, TPAV # NRDFCJDGD8
Print Dt: 03/12/2016 e-Signed (Physical Signature NOT requires) Page: 1/6 |




Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 22.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.800 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/I.
BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/I.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0

Suspended Solids Not exceed 10 mg/l.

BOD 3 Days 270C Not exceed 10 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC: 56.500| WWG : Water Source Remark

22.800

1 | Boiler Feed 20.000 2.000 Borewell
2 | Cooling Water 0.500 0.100 Borewell
3 | Domestic Purpose 1.500 0.800 Borewell
4 | Floor / Utensils Washing 10.000 0.900 Borewell
5 | Mnfg Process 25.000 22.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(3, TR FRIER RO BRALY R Y58 BET e D utwar d No: 12618,03/12/2016, TPAV # NRDFCIDGDS
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Consent Order M.P. Pollution Control Board -
Pandit Deendayal Nagar,Housing Board

Gwalior

Tele : 0751-
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(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V) The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

13. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any) :-

Consent No:AW-40770,Validity:30/09/2017, Outwar d No:12618,03/12/2016, TPAV # NRDFCJDGDS8
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Consent Order M.P. Pollution Control Board -

Gwalior

Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior
Tele : 0751-2472020
CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-
Name of section Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height(mtrs) NOX(mg/NM3)
Boiler 10 ton./hr. 30 AGR Cyclone , 150,100,50
2. The applicant shall observe the following fuel pattern:
Name of Fuel Quantity
Agro Waste 150 KG/HR.

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 ug/m3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m3 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 ug/m3

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 ng/m3

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any) :-

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

Consent No:AW-40770,Validity:30/09/2017, Outwar d No: 12618,03/12/2016, TPAV # NRDFCJDGDS8
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

( Regional Officer )

e Segding from UIDAT NETRAPAL SINGH
" eIV Regional Officer

e-Signed On 03/12/2016 18:29:36

(Organic Authentication on AADHAR from UIDAI Server)

Bugitaive Sapw wrdih Addlhailr TPAV # NRDFCJDGDS

-
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WVALID FQR 581 / RED - VALIDITY - AfW - 30.08.201 - VALIDITY HAZARDOUS - '

CON. NO. - AW- 33153
CONSENT TO OPERATE

No. - AW / RO/PCB/F. No, [/ Gwalior Gwalior/Datad.
Ta
' M/s. Sakshi Food Products,
Village~ Dhanela
A.B. Road, District-Morena

Subject :- Grant of Consent to operate under section 25 of the Water (Preventicn &
Control of Polfution) Act, 1974 & under section 21 of the Air (Prevontion & Contrad of
Pollution) Act,1981.

Ref: Your Consent to oparale application Receipt No. 121807 Dt. Q8/10/2015 and last
communication received on. Dt xx/xx/xxxx

With refercnce to your above application for consent to aperate has baen considared
under the aforesaid Acts and existing rules therein. The M. P. Pollution Contrel Beoard has
agrecd to grant consent for one year from 01/10/2015 to 30/09/2(116 subject to the
fulfillment of the terms & conditions, enclesed with this letter,

SUBIECT TO THE FOLLOWING CONDITIONS -

Location :- Village- Dhanela, A.B. Read, Dist. Morena,
The capital investment of the unit is Rs.448.0 Lacs.

a. Production:-

Product Capacity

Invert Syrup - 1200 MT/¥r (CneThousand Two Hurdrec
MT/¥r)

Caramel Colour - 800 MT./Yr (Eight Hundrod MT/Yi}

Flavoured Contcentrate / - 50 MT./Yr (Fifty MT/Yr) :

Drinis

Emu!sfier -. 50 MT./Yr (Fifty MT/Yr)

Mote:~ For any change in above industry shall obtain fresh consent from the board,

Enclosures:-
1. Conditicns pertaining to Water Act
2. Conditions pertaining to Air Act
3. General conditions

The Validity,bf the consent is for one year from 0171072015 to 30/09/2016 and
has to be rencwod bofore oxpiry of consent validity. Online application through XGN with
annual license fees in this regard shall be submitted to this office 6 months befare expiry
of the consent/Authorization. Board reserves the right to amend/concel f revoke the
ahove condition in part or whole as and when required.

On & behalf of the Poflution control Bosard

ALOK KUMAR JAIN

Ragional Office-
M.P.P.CLI., Gwale-




Enclosures

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION)
ACT 1974 :-

1.

2.

4,

The daily quantity of tradc cffluent at out fall of the unit shall not exceed -22.0 KL/day,
and the daily quantity of stwage at out fall of the unit shall not excecd --- 0.8 Kl/fday

Frade Effluent Trecatment:-
The applicant shall provide comprehensive effluent treatment system and maintain the
same properly to achieve following standards-
ol Betwoen 5.5 - 9.0 TDS Not exceed
_ 2100 mg/l.
suspencod Solids  Not exceed Chiorides Mot excocd
_ - 100 mag/l. _ 1000 mg/l.
. BOD z0eys PEae Mot exceed :
30 mag/l.
COoD Mot exceed
250 may/l.
Qil and grease Not excecd
10 mg/l. _ _
Far other paramaeters general ctandards of discharge as notified under £P Act “ 386
shail he applicable. Industry shall upgrade E.T.P. within 6 month after dgispatch of this
letter {if required) '
Sewage Treatment ;- The applicant shall providge comprehensive sewage treatrment
system as per the proposal submitted to the Board and maintain the same properly to
achieve following standards- .
pH Between 5.5 - 9.0
Suspended Solids  Not exceed 100 mo/l.
BOD . save 27°c Not exceed 100 ma/l.
oD Mot exceed 250 mg/l.
01l and grease Not excead 10 mg/l.
The effluent shall be treated up to prescribed Standards and rcuse in the process, for
cooling and for green belt devolvemnent/gardening within premises, Honce zero discharge
conditian shall be practiced. In no case treated effluent shall be discharged outside of
industry/unit premiscs.
Water mcter preferably electromagnetic/uitrasenic type with digital flow recording
facilities shall be installed separately for category wise consumption of water as per
Water (Prevention and Control of Pollution) Cess Act 1977 for Endustrial cooling/bailer
fecd, mine spray, process & damestic purposes and data shall be submitted online
through monthly patrak/statements. The industry/unit shall also monitar the treated
wastewater floy and report the same online through monthly patrak/statements.
Any change in production capacity, process, raw martial used etc. and for any

enhancement of the above prior permission of the Board shall be obtained. All
authorized discharges shall be consistent with terms and cenditions of this consert.
Facility expansions, production increases or process muodifications which result new or
imcreased discharges of pollutants must be reported by submission of a fresh consent
application for prior permission of the Roard.



A

7. All treatment/controf facilities/systems installed or used by the applicant shall fe
regularly maintained in good working order and operate effectively/efficienlly to achieve
compliance of the torms and conditions of this consent.

8. The Consent does not authorize or approve the Construction of any physical structures or
facilitics or the undertaking of any work in any water course or within its high fleod tevl
{(HFL) area.

9. The specific effiuent limitations and other poltution control applicabie to the dischargr:
permitted herein are set forth as above conditions.

10. Compilation of Monitoring Data -

i Samples and measurements taken to meet the monitoring requiremsants spedfiodg aliove
shall be representative of the volume and nature of monitored discharge.

i Following promulgation of guidelines estabiishing test procedures for the analysis of
poilutants, all sampling and anaiytical methods used to meet the Ot
reguirements specified above shall conform to such guidelines unless olherwise specified
sampling and analytical methods shall conform to the latest edition of tne Indian
Standard specifications and where it is not specified the guidelines as por stanclare
methods for the examination of Water and Waste latest edition of the American PLblic
Health Association, New York U.S.A. shall be used.

Iit Qi The appiicant shall take samples and measurement to meet the monthly requirerments
specificd above and reporl online the same to the Board.

11. Recording of Monitoring activities and Results —
i.  The applicant shall make and maintain online records of all information rosilting
from monitoring activities by this Consent.

ii.  The applicant shall record for each measurement of sarmples taken pursuan: te the
requirements of this Consent as follows:

(I) The date, exact place and time of sampling
(i} The dates on which analysis were performed
(iii}Who performed the analysis?

(iW)The analytical techniques or methods used and
(v)The result of all required analysis

iit.  If the applicant monitors any Poliutant more frequently as is by this Consenl he
shell include the results of such maonitering in the calculation snd reperling of
values required in the discharge monitoring reports which may be prescrity i by
the Board. Such increased frequency shall be indicated an the Crischarge
Maonitoring Report Form. : '

iv.  The applicant shall retain for a minimum of 3 ycars all records of maonitoring
activities including all records of Calibration and maintenance of instrumentation
and original strip chart regarding continucus monitoring  instrumentation. The
period of retention shall be extended during the course of any unresclved litigation
regarding the discharge of pollutants by the applicant or wien requested |
Central or State Board or the court.

v. The applicany shall taken all reasonable steps to minimize any adverse Impact o
natural waters resulting from nan-compliance with any eff'uent limitation spacifio]
in this Consent including such accelerated or additional monitoring ac necessay to
datermine the nature and impact of the nor-complying discharge.

vi. Nothing in this Consent shall be construed to reileve the applicant frorm ci | o
criminal penalties for non-compliance, whether or not such non-compliance is duc
to factors beyond its control such as cquipment break-down, elecrric power failure,
accident or natural disaster.

12. Reporting of Monitoring Resuylts:-
Monitoring Information required by this Consent shall be summa rized and reported
byosubmitting @ Discharge’Monitoring report on tine to the Board.



1%. Limitation of discharge of ail Hazardous Substance in harmful quantities:-

The asplicant shall not discharge oil or other hazardous substances in quantities
defined as harmfu! in relevant reguiations into natural water coursa. Nothing in this
Consent shall be decmed to preciude the institution of any legal action nor relive: the
appticant from any responsibilities, liabilities, or penalties to which the applicant is or
may be subject to clauses.

14. Limitation of visible floating solids and foam:-

During the period beginning date of issuance the applicant shall not discharge
floating solids or vigibie foam.

15. Dispasal of Collected Solid:-

fa) Al hazardous waste/sludge shall be disposed of as per the Authorization issued
under HW Rules 2008. Andfother Solids Sludges, dirt, silt or other poliutant
separated from or resulting from treatment shall be disposed of in such a manner
as o prevent any pollutant from such materials from entering any such waler Ary
live: fish, Shall fish or other animat collected or trapped as a result of intake water
screening or treatment may be returned to eaters body habitat.

16. Nen compliance with effluent lirmitations:-

17.

{a} If For any reason the applicant does not comply with or will be unable to comply
with any daily maximurn effluent limitations specified in this Consent the applicant
shall immediately notify the Consent issuing authority or his designee by
telephone, an hne and provided the Consent issuing Authority with the following
infarmation in writing within 5 days of such notification:

(i Cause if non compliance.

{ii} A description of the non —-complying discharge including its impact upor the
receiving water.

{ii1) Anticipated the time condition of non compliance is expected to continue or if
such candition has corrected, the duration of non - compliance.

{iv) Step raken by the applicant to reduce and eliminate the non complying
discharge, and

(vi Step te be taken by the applicant to prevent recurrence of condition of not
carnpliance.

(viil The applicant shall take all responsible steps to minimize any advance impact
to natural water resuiting from non- compliance with ary effluent limitation
specified in his Consent including such accelerated or additional monitoring as
necessary to determine the nature and impact of. the non comp ying
discharge,

{vili} Nothing in this Consent shall be constructed to relive the aopficant from civil
or criminal penaltics for non Compliance, Whether or not such non-
compliance s due to factors beyond his control such as equipment break
down, electric power failure, accident or natural disasier.

Provision for Efectric Power Failure: The applicant shall assure to the consent

issuing authority that the applicant has installed or provided for an alternative electric

power source sufficient to operate all facilities utilized by the applicant to maintain
comnpliance with the terms and conditions of the Consent.

Prohibition of By pass of Treatment Facilities :_ The diversion or by-pass of any
discharge from facilities utilized by the applicant to mamntain compliance with the
terrs and conditions of this Consent in prohibited except :

i1 awbore unavoidable ko prevent loss of life or severe property damage, or



(ii} Whore cxcessive storm drainage or run off would damage any facilities necessary
for compliance with the terms and conditions of this Consent. The applicart shall
immediately notify the consent issuing authorities in writing of cach such diversian
or by-pass in accordance with the procedure specified above for reporting non-
compliance.

19.  This consent to discharge shall expire on midnight of datc of expiry. The accupier shall .
not discharge any effluent after the date of cxpiration,

CONDITIONS PERTAINING TO AIR (PREVENTVION & CONTROL OF POLLUTIGN} ACT
1981 :-

1. The applicant shall provide comprehensive air pollution centrol systern consisting of
control ecuipments as per the proposal submitted to the Board with refercnce to
genaratior of emission and same shall be operated & maintained continuously s as to
achicve the level of pollutants to the following standards:-

Namsa capacity Stack Control equipment Maximum limits of
of height to be installed poliutant
section
Boiler 01 30 mtr Cyclone 150 mg/nm-
Ton/hr :
Name of Control eguipment to be Maximum limits of pollutant
scction instafled
DG Sets n.a n.a

2. The applicant shall cbserve the following fuel pattern:

Name of Fuel Quantity
Agro Waste 150 Kag/Hr.

3. Ambient air quality at the boundary of the industry/unit premises shall be monitored and
reported to the Board regularly on guarterly basis: The Ambicnt air quality norms ara
prescribed in MoOEF gazelte notification no. GSR/826(E), dated: 16/11/09. Some of the
parameters are as follows:

a. Particulate Matter {less than 10 micron) - 100 microgram/cubic meler
(PM.y mg/m° 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) -6 -"-
(PM.s ma/m° 24 hrs. basis)

c. Sulphur Dioxide [S0;] (24 hrs. Basis) - 80 -"-

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 -"-

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 -"-

4,The industry shall take adequate measures for control of noise lovel generated fron:
industrial activitips within the premises less than 75 dB{A) during day time and /0 dB(AD
during night time.

5. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter vidth
with support & spiral ladder/ Stepped ladder with hand rail up to monitoring platform as
per specifications given in part-1II emission regulation of CRPCE. In no case monkey ladder
shall be allowed as stack monitoring facility.

6.The industry/unit shall ensure the fugitive emission of particuiate matter below 600
magfm*-akapdistanceaf, 1-meter from any source of emission/section/activitics.

7. Al “other fugitive 'emission sources such as  leakages, seepages, spillages etc shall Te
ensurcd to be plugged or scaled or made airtight to avoid the public nuisance. '



8. The industry/ unit shall ensure all necessary arrangements for cantral of odour nuisance

.

from the industrial activities or process within premises.

All the internal roads shall be made pucca to contral the fugitive emissions of particulate
matter generated due to transportation and internal movements, Good housckeeping
practices shail be adopted Lo avoid leakages, seepages, spillages etc.

10. Tndustry shali take effective steps for extensive trec plantation atleast in 03 rows of th

local tree species with minimum spacing of 4X4 metér within or around the industry,unit
premises far gencral improvement of envirenmental conditions and as stated in addit onal
conditions.

GENERAL CONDITIONS:

1.

6.

The non hazardous solid waste arresting in the industry/unit/unit premises sweeping,
etc. be disposed off scientifically so as not to cause any nuisance/pollution. The applicant
shall take necessary permission fram civic suthorities for disposal to dumping site.  [f
requircd.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Scrap/ Plastic packing material Sale Lo authaorized

wood. ca~d board, gunny begs etc party/As Per CPCB. MoEF
Guide lines.

. The applicant shall allow the staff of Madhya Pradesh Pollution Controf Board and/or their

authorized representative, upon the representation of credentials:

{a)Te inspoct raw material stock, manufacturing processes, reactars, premises e.c ka
perform the functions of the Board.

(b} Fo enter upon the applicant's premiscs where an effluent source is located or in
which any records are required to be kept under the terms and conditions of this
Conzent.

{c)Te have access at reascnable times to any records required to be kept under the
terms and conditions of this Consent.

{d)To inspect at rcasonable times any monitoring . equipment or monitoring method
required in this Consent: ar,

(e} To sample at reasonable times any discharge or pollutants.

Tnis consenlfauthorisation s transferable, in case ol change of ownership/managernent
and addresses of now Qwner/partner/Diractars/proprietor should immediately apply for
the same.

The issuznce of this Consent dogs not convey any property rights in either rgal or
nersanai property or any exclusive privileges, nor does it authorise any invasion of
personal rights, nor any infringement of Centra!, State or local laws or regulations.
Industry shall install scparate electric metering arrangemment for running of poliution
cantenl dovices and this arrangement shall be made in such fashion that any naon
functinsming of pollution control devices shall immediately stop electric supply to the
production arld shall remain tripped till such time unless the pollution contrel
devico/devices are made functional. The record of electricity consumptian for running of
pollution control equipment shall be maintained and submitted to the Board every month.
This consent is granted in respect of Water poliution control Act 1974 or Air Pollution
Contrel uct, 1981 or Authorization under the pravisions of HW (M, H & T) Rules 2008 only
and does nat relate to any other Department/Agencies. License required from Cther
Department/Agencies have to be obtained by the unit separately and have to comply
separately as per there Act / Rules.

Balance consent/authorisation fee, if any shall be recoverable by the Doard even at a
laterdake:



8.

=l

10.
11

12.

13.

The applicant shall submit such information, forms and fees as required by the board nct
letter then 180 day prior to the dale of expiration of this consent/authorisation.
The industry/unit shall astablish a separate environmental cell, headed by senior officor
of the unrit for reporting the environmental compliances. The industry/ Unit shall subimd
environmertal staternent for the previous year ending 31% March on or before an
September every year to the Board. '
Industry shall obtain rnembership of Emergency Response Center of the Board if neoded.
Knowingly making any falso statement for obtaining consent or compliance of consent
conditions shall result In the imposition of criminal penaltics as orovided under tha
section 42(g} of the Water Act or section 38 (g) of the Air Act.
After notice and oppertunity for the hearing, this consent. may be maodified, suspended cr
reyoked by the Board in whote or in part during its term for cause including, but not
limited to, the following @

(a) Violation of any terms and conditions of this Consent.

{b) Obtaining this Consent by misrepresentation of failure to disclose fully ail relevad.

facts. .

(c) A change in any condition that reguires lemparary or permanent raduaicn o°

alimination of the authorized discharge.

On violation of any of the above-mentioned conditions the copsent grantec wilh
automatically be taken as canceled and necassary action will be initiated against the
industry.

Consent/authorization as required under the Water (prevention & contral of Paltution]
Act, 1974, The Air{prevention & control of Pollution} Act, 1981 is granted to your industry
subject to tulfillment of all the conditions mentioned abave. For rencwal purpose you
shall have to make an application to this Board through XGN et least Six months befor:s
the date of expiry of this consent. The applicant without valid consent {for oneration] ot
the Board shall not bring in o use any autlet for the discharge of cffluent and gascous

emission.
an & bohalf of the Pollution control boars

Digitally signedby ALOKKUMAR JAN

B s e v e
ALOK KUMAR JAIN Zsiey rauoomimsraan:
B e

Regicnal Office
MLPUR.C3., Gwalior

i
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(Form ’Vb.3 prescribed under Rule

!
Nic Number : f
Licence No : 531 5320/MRN/2MI/NH
(Mention this " nber invariably in -
all correspon ""?;"‘ es with this office)
Factory Id : FACI1500073

i
1k

Licence is herelf§ granted to Mr./Mps.  : SAJA)
Occupier of |
Located at
R

|
!I
(Subject to the :E ovisions of the Factories Act, 194

the plan approy ‘1 d under the Factories Act and |

manufacture p ‘ii ess of MANUFACTURING O
FRUIT CUTS {FRUIT PEELS AND FLAVOR

him. |

Excess Amow

10(In Rs)
i

|
i

GWALIOR || 2

Dated : 05/12/8022
Srniones JEGIE 9 GEPFET 220 D73 TEI0T IR JEINEL O O HIGS SR &)
UGREI] URL Silel U2 R 36

“This is & digially sigoed onfine verifiable docurent and
This ddtificate i accepted across all the departments and can be

This licence shdfl remain in force til the 31st diy of Degember, 2023 (2023-2023)
¥
i

i) GOEREEL Q5 MIBHT O3

At 2Fn

not need mamal sgyatue,

ed online on www, Bbour.mp. gov.n

| the rules made there under and “
the conditions ‘i"‘ nexed here with) Valid only for the premises at the above location(as per
yr use as a factory employing not
the year and having installed
Horse Power, where the “
RT SUGAR SYRUP, CARAMEL,
CENTRATES will be carried by
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Government of India
‘Food Safety and standards Authority of India

License under FSS Act, 2006
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gr < General %ﬁm@

Swestene
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Praduction CapacitylMT [ Day): 2
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Rraror gen Rria) sfREH 1981 B sidold el @ frETa e IR
3g Tod UguU RRiOT d@id A FeEAlT W e, YU wraensi B
AT B, RRAd Ud 3ol @t feiRa #Here e qe JumiRa B
Juafya Rrema @1 b suEer BR gu Idq o g @ Rafe semar
Aenfers Siferaretar 3
3.%%,@%@%(@%3%%)3@%3?1974211‘&3355‘?{’
ary (guer Rrarer den s s 1981 & e s B 3@
Y R o ww @ ofrEr of W 21

o s T, @ g S v Ao el o sheww @ @@ T
aite, foren g sl Rem oggis (G Re s weiw 18/ 1007
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s s o
170/1 WA 170/2 ﬁswﬁqa%)ﬁﬁmamqﬁaéméaﬁzm,q&?
PR T T WU B Iume ¥g s wewE @ ded weery Ras
16.10.2015 & o & od ¥ 3qq FedARy Rl 30.09.2024 aB @
3mf€1%§%ru%|

5.8 5, AW womR wit F Reiw 31.08.2023 P yERE FEER A oA
PR & Asher 3 Ialor F Refid 30.08.2023 BN gHeam B A 05
DM B FG B MM ¥ 3MUB g gHeAT EF B dcHT FFA A
BRI B TE & o |

6. & 1, Refis 31.08.2023 & AN 3 &ty Frfea, safeeR & & bl
W B S 3G IaAT I W I ) Jater uRAR frem werrer gy 2ter
R D o A Rew @ sier forderor a8t fear o Fer ami

7. I8 5, 3u Jurciw, el aRem vd JFrem, AR UG e HATIT GRI
Wﬁaiasos.oazozs%mw@swamfaaﬁzﬁ%ﬁﬁmw%aa%
PRI R I B ofid B W JAT URR B Y HET # I Ul B
dTellel i1 g3 UraT I 3|

8. I8 T, 3 ol @ oW <o gRI Raid 06.09.2023 & Yo arer,
REE B JEAR A S Iarer B ferderor e o forderor wr feree Rarfer
TS ITS:-

(1) Jehar 3 3IdEe BT R & =T 9T

(2) Jeor uRER & APRR S ICTAT 3T Pl Ak IUcTel @l |

(3) Jeor URIR B Y HET F TS Far Uivs Erar urRnm I forre g ofet
RT3 JM AT FA Gvs A A ot @1 edepan giowr wfafafyr v serer
& AR & uRgfy F vaba e o= Ry fiecuwr 2g @i wenfere @
Aol I |

(4) =t Qs & o1 VT T A TG 3T Bl TR IRATI

9. g 5, A2 venfere A U gia o faecwor RuiE @t ufd s sfasr grr
U5 ®HG 2449 i 13.09.2023 FRT 3Muat 3T U@ @& o T
Rreoryor ROIE sigaR 3dT URR & yuo amor A ffefa &= dvs @ e gan
g wer @ g feiRa Aewt & SrgHu A urn Smew uefva wefd @
g AT
TRiea dEl ¥ wWe ¢ 5 U gv ow (guer Rrawer e ferdson)

IfRrm 1974 G0 25 UF ag (QUOT Rramrwr d@er Rriwor) affee 1981 ad

gRT 21 @ @8 A 3dEA JFAG H IiAd FAeATT odt B Ieoimer BT IEwr @

Farere fpar o W & a9 NG Ot B P A F R e omm R

I @ &% # Feg vd oo wgee @ Refy flRfa & @ ¥ qan aftea o @
Iurae wafad e @1 Iy 3idem Ice B IR ¥
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Annexure-C 12

Corrected Order
uploaded on 03.05.2023

Item No. 03 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 327/2023

In re: News item published in India Today dated 30.04.2023 titled “3
minors among 11 dead in Ludhiana gas leak, Punjab govt.
announces Rs 2 lakh ex-gratia”

Date of hearing: 02.05.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. Proceedings in the matter have been initiated suo motu in the light
of media report of death of 11 persons, including three minors, at
Ludhiana on account of gas leak in Giaspura area of the city on April 30,
2023. Further media report dated 02.05.2023 in Hindu Daily titled “5-
member SIT to look into 11 deaths due to gas leak in Ludhiana” suggests
that hydrogen sulphide could have led to the incident. The said gas could

be from industrial waste dumped in the sewerage line.

2. On consideration, we are of the view that intervention of this
Tribunal is called for under Section 15 of the NGT Act for which it is
necessary to ascertain the cause of the incident and remedial action
taken and required, including measures to prevent such incidents in

future and to compensate the victims by way of adequate compensation.

3. The Tribunal has dealt with incidents of deaths and injuries on
account of violation of environmental norms by State and private entities
in recent past and held that in such cases victims are normally entitled to
compensation at the rate of Rs. 20 lakhs in case of death and at varying

1
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rates in case of injuries depending upon the extent of injuries. The
Tribunal has invoked the principles laid down by Hon’ble Supreme Court
inter-alia in M.C. Mehta vs. Union of India & Ors., (1987) 1 SCC 395, MCD
v. Uphaar Tragedy Victims Association, (2011) 14 SCC 481 and Sarla
Verma, (2009) 6 SCC 12. The State has to pay compensation in absence
of identified private operators with liberty to recover the same from
persons found responsible. The State is under obligation to ensure
compliance of environmental norms for safety of citizens. The
compensation has to be paid within one month. Reference is made to

several other cases where same view has been taken.!

1.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

In re: Gas Leak at LG Polymers Chemical Plant in RR Venkatapuram Village Visakhapatnam in
Andhra Pradesh, OA No. 73 /2020 decided on 01.06.2020.

Aryavart Foundation through its President vs. Yashyashvi Rasayan Put. Ltd. & Anr., OA No.
85/2020 (Earlier OA 22/2020) (WZ) decided on 03.02.2021.

Bonani Kakkar vs. Oil India Limited & Ors., OA No. 43/2020(EZ) decided on 19.02.2021.

News item published in the local daily “Economic Times” dated 30.06.2020 titled “Another Gas
Leakage at Vizag Factory kills two, critically injures four...”, OA No. 106/2020 decided on
22.12.2020.

News item published in the “Indian Express” dated 01.07.2020 titled “Tamil Nadu Neyveli boiler
blast: 6 dead, 17 injured”, OA No. 108/2020 decided on 22.12.2020.

News item published on 13.07.2020 in the local daily named “India Today” titled “Massive fire
engulf Vizag chemical plant, explosions heard, injuries reported”, OA No. 134/2020 decided on
22.12.2020.

News item published in the “Times of India” dated 20.11.2020 entitled “Six killed as blast tears
through Malda Plastic recycling factory”, OA No. 272 /2020 decided on 18.12.2020.

News item published in the “Indian Express” dated 23.11.2020 entitled “Maharashtra: Two Killed,
eight injured in methane gas leak in sugar factory”, OA No. 274 /2020 decided on 16.08.2021.

In RE: News item published in the local daily “Indian Express Sunday Express” dated
28.06.2020 titled “Gas Leak in Agro Company Claims life of one”, O.A No. 107/2020 decided on
08.01.2021.

In re : News item published in Navbharat Times dated 24.12.2020 titled “Gas leaks in IFFCO Plant,
2 Officers dead”, O.A. No. 04/2021 decided on 04.06.2021.

In re: News item published in The Indian Express dated 07.01.2021 titled “Four workers dead due
to toxic gas leak in Rourkela Steel Plant”, O.A. No. 09/2021 decided on 11.02.2021.

In re: News item published in The News Indian Express dated 12.02.2021 titled “At least 19 dead
in Virudhunagar firecracker factory blast, more than 30 injured, O.A. No. 44/2021 decided on
03.03.2022.

In re: News item published in Times Now News dated 23.02.2021 titled “Karnataka: Six killed in
quarry blast in Hirenagavalli, Chikkaballapur”, O.A. No. 59/2021 decided on 22.04.2022.

In re: News item published in The Hindu dated 23.02.2021 titled “Two dead, 5 missing in fire at
UPL Plant’, O.A. No. 60/2021 decided on 14.12.2021.

In re: News item published in The Times of India dated 28.02.2021 titled “Delhi : Man charred to
death as illegal factory catches fire”, O.A. No. 65/2021 decided on 31.08.2021.

In re: News item published in The Hindu dated 14.03.2021 titled “Safety lapses led to reactor blast
at pharma unit’, OA No. 79/2021 decided on 31.08.2021.

In Re: News item published in the “Indian Express” dated 04.11.2020 titled “Ahmedabad: Nine
killed as godown collapses after factory blast”, OA No. 258 /2020 decided on 23.03.2021.

In re: News item published in The Times of India dated 08.06.2021 titled “18, mostly women, killed
in fire at Pune chemical unit”, OA 130/2021 decided on 01.02.2022.

Rakesh Suresh Chandra Kapadia v. Gujarat Pollution Control Board & Ors., OA No. 31/2021 (WZ),
decided on 08.11.2021.

In re: News item published in The Hindustan Times dated 17.06.2021, titled “Blast in firecracker
unit in Maharashtra’s Palghar, at least 10 injured”’, OA No. 134/2021 decided on 25.06.2021.

In re: News item published in The Indian Express dated 12.07.2021 titled “Six killed in factory fire:
Owner held, raids on to nab second accused”, OA No. 171/2021 decided on 07.09.2021.




4. In view of above, we constitute an eight member fact-finding joint
Committee to be headed by Chairman, Punjab State PCB. Other members
of the Committee will be Regional Director (North), CPCB, Industrial
Toxicology Research Centre (ITRC), Lucknow, nominee of Director, PGI
Chandigarh, nominee of NDRF, State PCB, District Magistrate, Ludhiana
and Commissioner, Municipal Corporation, Ludhiana. State PCB will act
as nodal agency for coordination and compliance. The Committee may
meet within one week from today and complete its task preferably within
one month. It will be free to interact with any other department,
institution or individual and undertaking visit to concerned sites. The
Committee will be free to function online or offline as the situation may
warrant. The Committee may give its report to this Tribunal on or before

30.06.2023 by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF. If
any violators are identified, they may also be given a copy of the report for

their response, if any, before the next date.

S. In the meanwhile, the District Magistrate, Ludhiana may ensure
payment of compensation @ Rs. 20 lakhs each to the heirs of 11 persons
who have died, deducting the amounts, if any, already paid within one

month. The Committee may mention the details of persons who have died

22.

23.

24.

25.

26.

27.

28.

29.

In re: News item published in The Indian Express dated 07.01.2022 titled “Gujarat: At least 06
dead, 20 sick after gas leak at industrial area in Surat’, OA No. 05/2022 decided on 18.01.2022.
In re: News item published in India Today dated 26.12.2021 titled “7 dead in boiler explosion at
noodle factory in Bihar’s Muzaffarpur, probe ordered’, OA No. 02 /2022 decided on 22.04.2022.

In re: News item published in The Economic Times dated 21.12.2021 titled “3 dead, 44 injured in
flash fire at IOC’s Haldia refinery”, OA No. 440/2021 decided on 07.01.2022.

In re: News item published in The Tribune dated 22.02.2022 titled “7 killed in blast at firecrackers
factory in Himachal Una”, OA No. 143/2022 decided on 08.03.2022.

In re: News item published in Hindustan Times dated 05.03.2022 titled “Bhagalpur: 14 dead in
firecracker unit blast”, OA 198/2022 decided on 27.05.2022.

In re: News item published in The Times of India dated 12th April, 2022, titled “Six killed in
chemical factory blast in Gujarat”, OA No. 272 /2022 decided on 12.04.2022.

In re: News item in NDTV dated 14.04.2022 titled “6 killed, 12 injured after fire breaks out at
Andhra Pradesh Pharma Unit”, OA No. 284 /2022 decided on 20.04.2022.

In re : News item published in Business Standard dated 09.02.2023 titled “Blast at JSPL’s Raigarh
plant kills two workers, two others injured”, OA No. 110/2023 decided on 28.02.2023



and persons injured with extent of injuries suffered by them. It may also

recommend measures to be taken in future to prevent such incidents.

List for further consideration on 13.07.2023.

A copy of this order be forwarded to Chairman, Punjab State PCB,
Regional Director (North), CPCB, ITRC, Lucknow, Director, PGI
Chandigarh, NDRF, District Magistrate, Ludhiana, Commissioner,
Municipal Corporation, Ludhiana and Punjab State Legal Services

Authority by e-mail for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

May 2, 2023
Original Application No. 327/2023
DV
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M. POLLUTION CONTROL BOARD
D.D. Nagar, Housing Board Colony, Gwalior (M.P.)
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1.; :

WATER ANALYSIS

‘ .

: t

. )
p

SAMPLE FROM - The m's sakshi food products village dhanella thehsdl banmore Dist- morena (M.P.)

Shhe 8) . -

. DateOf | DateOf | Date Of
O Colloction | Receipt | Analysis | ColectedBy
Water Sample of factory DK SHARMA <
effivent from kachha lagoon of | 22/09/2023 22109/2023 | 23/09/2023 | (Jr. Sclentist) |
“sakshi food , Banmore =t o bbb | |
SNO  PARAMETERS ANALYSED UNIT RESULT
T . |
33| Appearance B turbid |
24 | Colour Greenish 1
25 Odowr Unpleasant |
2% _|pH pH Unit 85
& | Turbxity NTU 28
e Conductivity " ymhos/cm 3
2 Total Solids Mgl 5180
K3 Total Dissolved Solids L 3 g Mgn 4370
K3 Suspended Soids = 210
32 Nitrate \ .
33 Alkalinity as CaC0s Y™ g, 3
34 - Total Hardness R
35 Sodium -
a8 Potassium w -
37___ | Sulphate Mgl 2
38 | Chemical Oxygen Demand (C.0.D) Mg/l 1400
33 | Total Phosphate Mg/ .
45 | Chioride (as Ci) Mg/ 380
41 | Caicium Hardness MM%;I‘ -
&2 | Magnesium Hardness -
2 | BOD Mg 260
25 | FECAL COLIFORM MPN/100 ml .
24 | TOTAL COLIFORM MPN/100 mi .
| 25 /DO Mg/l .
25 Ammonical Nitrogen Mall .
27 Oil &grease Mg/l .
Remark:-  As per BIS IS: 10500: 2012 drinking water quality standards,

Chemist



